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Mr. Depnty-Speaker: The question

i s :

“That this House agrees with 
the Fifth Report of the Committee 
on Private Members’ Bills and 
Resolutions presented to the 
House on the 21st June, 1987.”

The motion was adopted.

Shri S. M. Banerjee (Kanpur): The 
resolution of Mr. Nath Pai should 
liave more time.

Mr. Depnty-Speaker: When we take 
it up for discussion, we shall see if it 
could be done not now. Bills to be 
introduced.
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SALARIES AND ALLOWANCES OF 

MEMBERS OF PARLIAMENT 
(AMENDMENT) BILL*

■i: ftqt ̂ ItrO (?t»r«rRK):
3 »n w rw  g  f<»?

*r<re-w»ff % t  JJT ?wr *m nfsfinnr,
1954 «JT«t tffftBTT farffÔ r
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Mr. Dcpoty-Speaker: The question

is:

"That leave be granted to intro­
duce a Bill further to amend the

baza at Parliament Act, 1954."
The motion was adopted, 
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CONSTITUTION (AMENDMENT) 

BILL—comtd.
(Amendment of article 368) by Shri 

Nath Pai

Mr. Depnty-Speaker: We take up 
Mr. Nath Pai’s Bill now. Somebody 
wanted to raise a point of order.

Shri Lobo M t i  (Udipi): I am 
raising a point of order.

Shri Natb Pai (Rajapur): You
should not invite it. He should have 
risen.

Mr. Depnty-Speaker: He did. He
has gven notice.

Shri Lobo Prabhu: Sir, I raise a
point of order that this Bill ia ultra 
vires this House; It is against the 
Constitution; it is against the inter­
pretation of that Constitution very 
recently in the Supreme Court. 
I would like to establish that the Bill 
is ultra vires by five propositions. My 
first proposition is that the Member in 
his Statement of Objects and Reasons 
states that confusion and doubt have 
arisen from this particular judgment. 
I wonder if the Member has perused 
the majority judgment which is quite 
clear and which lays down that-----

Shri S. M. Banerjee (Kanpur): Sir. 
on a point of order. My submission 
ia that he cannot raise this point of 
order now.

Mr. Depnty-Speaker: I think we
must hear hfan first. He is on a point 
of order. I will give Shri Banerlee
an opportunity. Have a patient b u t -
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